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‘The learned advocate for the applicant has not produced

the impugned order of trainigﬁ having failed in 1975 in

the training test, He concedajthat he would not be asked

to undergo training for a period which is as long as one
vear as he is to retire after three years. le conceds)that>
the period of training could be short of about three months,.
In these circumstances, having regard to his long pekriod

in which the applicant might be regarded to have had

sufficient experience on the job, a long period of training
might not be regarded as necessary and the respondent could

prescribe a short period of training, With these observationi

\

the application is summararily dismiss—ed.
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5.10. .§§

The learned advocate for the applicant has not
produced the impugned order of training having
failed in 19Z£a;n the trainig: test. He conc%§s
that hel)gouldjbe asked to undergo traininégéeriod
which is as long as one year 3ffl he is to retire
after three ars. Me concedathat the period of
trainig Qf ~ short‘othhree months.
circumstances,of thfé cﬁfe having &
Bf period of service allow applican?&ané—
he might have already obtajméd the trainipg on
job. We do not conced for entertainigg the appli-
cation and with thjs observation the application

summararily digmissed.
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